
Ld. Counsel for the 
Applicant is present. AD 
from R72 returnfter servi 

- 
Shri. S.K. Ojha, 

Ld. Counsel files a Vakalat 
nama in favour of R-2 and 
3 and prays for time to Lii 
counter. Heard. Time 
granted till 31.1.03 for 
counter. The other respon-
dents are absent on call 
and no steps taken by them 
to file any counter. 

RE TEAR 

31.01 .03 

We Counsel for the 
Applicant is present. Shri 
S.K, Ojha, Ld. Counsel 
appearing for R-2 & 3 prays 
for further time to file 
counter. Heard. Other 
Respondents are absent on 
call,, and no steps taken by 
them to file any counter. 
Heard. Time granted till 
17.2.03 for counter. 

RE dis TRAR 
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der Dated- 29.7.04 

Heard Mr. A.K.Mishra, Ld. Counsel for 

the Petitioner and Mr. S.K.OjhaLd. Couzisel 

for the Respondents. 

The Applicants by filing this 0.A. 

has soucht a directjonto -be jssied to the Res-

oondents to grant him the benefits of promotion 

to 3..Gr.I w.e.f. 18.4.9. He has also prayed 

for quashing the order dated 6. 2.2)02 (Anx-I) 

pr3tin-  the pri'-ate Resondents to the crade 

of Chief 0.3. and for directincT the Departenta1 

Respondents to consider his case for prQnotiori 

to the grade of Chief 0.5. if he i3 Loind 

suitable for the said grade with all 5crvice 
	4 

benefits. 

The Applicant was prnoted to O.3.Gr.I 

w.e.f. 1.3.93 and while working in that grade he 

applied for transfer to 3hubaneshwar on personal 

grounds. He persued the matter by submittinc 

representations giving undertaking as he ha4.  

done in Annex,are_R2 & R3 that he was wilting 

to avail a transfer to Shubaneswar either in the 

same '-rade, and, if that is not possible, he may 

Ibe posted as O.S.Gr.II, He was also willing to 

be the unior most amonq the 0,S.Gr.II staff in 
01 seniority. Upon receipt of this aoplication'at .3 

IAnne_R3 dated 2.9.94, the Respondents allewed 
I- 
Ihjs transfer and posted him to Bhibarieshwar jde 

eir order dated 29.9.94(Annexure-R4). ubsequ- 

the Ap9licant was granted prnotion to 

0. S. Gr I when he agreed to move out of Bhubanes 

hwar to be posted at Khura, where only one 

0.S.Gr.I post was available w.e.f. 31.7.200 



17.02.03 

Ld. Counsel for the 
Applicant is present. 
Shri Ojha, Ld. Counsel 
prays for further time to 
file counter. Heard. 
Last chance granted to 
file counter by 10.03.03. 
Other respondents are 
absent and no steps taken 
by them to file any counte 

- 

26.03.04 
The parties are absent 

on call. No steps taken to 
file any counter even after 
availing last chance. 
Therefore, put up before the 
Sench for further orders. 
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After gaining back his prcnotion t 	0 

0.S.Gr.I, he has cotte in this O.A. before -is 

seeking restoration of benefit fran the date, 

he was originally pronoted tthat crrade. 

'1. We have heard the Ld. Cannsel for 

ooth the parties and have also oersed the 

records placed before us. 

5. Having rer,lard to :he facts ancl cir-

cumstandes of the case, we see no merit in the 

application as the reversion of aplicarit to 

O.S.Gr.II took place only at his request. He 

had also given unconditional submission that 

he was willing to be treated as junior-most 

among the 0,3.Gr.II stiff, if he was posted to 

l3hubaneshwar. The Respondents having only 

obliged the Applicant by acting strictly 

n letter and spirit of his application, it is 

not open to him to turn back now and ask for 

the moon which is not possile to be nade 

available, In the aforesaid premises, this 

D.A. is without any nerit. 

6. This is accordiriQly dismissed. No 

osts. 	 2 17 
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